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sions) under article 15(1) ol the

'Constitution:—

(i) Report of the Comptroller
and Auditor General of
India for the year 1974-75,
Union Government (De-
fence Services). [Placed in
Library. See No, LT-10787/
78].

(ii) Report of the Comptroller
and Auditor General of
India for the year 1974-75,
Union Government (Rail-
ways). [Placed in Library.
See No. LT-10788/76].

(iii) Report of the Comptroller
and Auditor General of
India for the year 1974— 
Union Government (Com-
mercial)— rart IV—Indivi-
dual points of interests and 
a Resume of the Company
Auditors’ Reports. [Plnced
in Library. See No. LT-
10789/76 1

(2) A copy of Appropriation
Accounts of the Defence Services
lor the year 1974-75 and Commercial
Appendix thereto (Hindi and English
versions). [Placed in Library. See
No LT-J 0790/76.]

(3) A copy of Appropriation Ac-
counts, Railways, for 1974-75, Part
I—Review (Hindi and English ver-
sions) . [Placed in library. See
No. LT-10791/78.]

(4) A copy of Appropriation Ac-
counts, Railways, 1974-75, Part II—
Detailed Appropriation Accounts
(Hindi and English versions).
[Placed in Library. See No. LT-
10792/76.]

(5) A copy of Block Accounts
(including Capital statements com-
prising the Loan Accounts), Balance
Sheets and Profit and Loss Accounts
Railways tor 1974-79 (Hindi and 
English versions). [Placed in Lib-
rary. See Ho. Lt-107fl1/74 ]

Dmros AMD COSMETICS (4t h  Amd t .)
ROLts, 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OP ' HEALTH AND
FAMILY PLANNING (SHRI
A. K. M. ISHAQUE): I beg to lay
on the Table a copy of the Drugs
and Cosmetic (Fourth Amendment)
Rules, 1976 (Hindi and English ver-
sions) published in Notification
No. G.S.R 515 in Gazette of India
dated the 10th April, 1976, under
section 38 of the Drugs and Cos-
metics Act, 1940. [Placed Library. 
See No LT-10794'76.]

Revi ew  & Annual  Rkpo r t  o p Myso r e  
Ir o n  a n d  Si e e l  Lt d  . Bh ad k av at i f o r

1974-75

THE DEPUTY MINISTER IN’ THE 
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table a copy each of
the following papers (Hindi and 
English versions) under sub-section
(1) of section 619A of the Com-
panies Act 1958: —

(1) Review by the Government
on the working of the Mysore Iron 
and Steel Limited, Bhadravati* (Kar-
nataka), for the year 1974-75.

(2) Annual Report of the Mysore
Iron and Steel Limited, Bhadravati
(Karnataka), for the year 1974-75 
along with the Audited Accounts and 
the comments of tKfe Comptroller
and Auditor General thereon. [Placed
in Library. See No. LT-10795/76.]

1155-112 hi*.

Correction of Answer to Starred
Question No. 333 dated 30th January, 
1976, re. violation of Foreign Exchange 

Regulations by concerns

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): In
the proceedings of Lok Sabha in the
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reply given by me to the supple- 
mentaries on Question No. 333 
.answered on the 30th January, 1976, 
the following has been reported:—

"About the earlier part of his 
question, the arrest has been made
of the person for the violation of
foreign exchange regulations.*'

The correct position as per veply
given by me however, is as given 
Jbelow:—

“No arrest has been made of any
person for the violation of foreign
exchange regulations.”

This discrepancy came to our
notice on 6th April, 1976 and im-
mediately action was taken to com-
municate the position to the Lok
Sabha by the Finance Ministry on 
the 6th April, 1976. As the House
had adjourned for the recess and as 
the Deputy Minister was away
tabroad on official tour, it is regretted
that this statement could not be made
earlier. „ .  fft

11M  bn.

PERSONNEL EXPLANATION BY
MEMBER
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Oa j e md r ag ad k ar  Co mmit t e e ’s  Re po r t :

Page 93. The claim that Sarbati
Sonara has high lysine contents, is 
not substantiated.

Page 53. The lysine content of
Sarbati Sonara would not be as high
as that of milk.

After ihe claim was made that the
lysine content of Sarbati Sonara is 
higher than that of Sonara 64, vari-
ous laboratories In the world re-
peated this analysis. The cymmot
in Mexico, which is international
maize and wheat improvement cen-
tre, grew this whe<at in Mexico and 
found that it did not have higher
lysine content as compared to
Sonara 64. This fact was brought
to the notice of Indian agricultural
scientists at the All India Wheat
Workshop held at Indore in 1969.

* p t ¥s fn; «fi sn r̂arra- m
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The Enquiry Committee appointed 
by the Government of India to review
the recruitment and other proce-
dures in the Indian Council of Agri-
cultural Research, went into this
problem carefully and arrived at the
following conclusion:

r‘It is obvious that the protein
content of wheat, as probably
other cereals, is highly variable
depending upon the soil, climatic
conditions and also the fertiliser
used and variation is well reflected 
in the published results. However,
in spite of the variations, Sarbati
Sonara seems to be clearly super-
ior to Sonara 64 and Kalyan Sona 
in respect of proiein content".
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